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IN THE CENTRAL ADMIIM13 TRATIUE TRIBUNAL

PRINCIPAL BENCH : N£U D£LHI

D«A, No, 455/858 Date of decision ^

0)

X_

Shri Vishua & 'Orsa «9« « Applicants

9-^
. Us. -

Government of India Press Respondents

CORAn;

Hon'ble Mr, Justice Ram Pal Singh, Uic8~Chairman (3)

Hon'bls Plambar Shri I»P, Gupta, Member (A)

For the Applicant Shri B,S. Charya, Advocate

For the Respondants ».. Shri N.S, Plahtaj, Aduocata

1. Whether Reporters of local papers may be
allpued to see the Dudgement ?

2. To be r3f9rre(fi to the Reporter or not ?

^_/~Delivered by Hon'ble Shri I»P. Gupta, Fismbsr (aJ[7

The grievance of thg applicants is against the

office ordar datsd 5th February^ 1986 and the Government

/

of India Press's (Non-Gazetted,and Nan-Ministerial Posts)

Recruitment Rules, 1985. By Ordfsr dated 5th February, 1986

the post of Reader Grade I and Grade II in the Government

of India Press, Ring Road, New Dalhi'stood redesignated

as Reader uith effect from 1,191979. Accordingly,

payscales of Rs« 425-600 and Rs. 330~4a0 attached to

the posts,of Reader Grade I and Raader Grade II respec

tively stood substituted by the scale of Rs.330-560.

The aforesaid recruitment rules of 1985 also showed

the scale of the post of Reader (merged grade) as

Rse,330-550.

2» The relief sought is for quashing the circular

of 5th February 1986 and the recruitment rules of

1935 which were notified vide notification dated 14th

February 1985. It has bean requested that the respondents
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should be directed to fix the paysciale of Readars at

a scale not less than Rso 425-600 which uas the scale

of Grade I.

3. The Learned Counsel for. the applicantj contended

that -

(i) The Categorisation Committee of the

Gouernment of India Press Uorkers 1973

made r ecommendations regarding Compositors,

Readers* Plachine-man etc. Uhile in the

case of Compositors^ the Committee recommended

that there should be one category of compsitors

instead of two grades and the posts should

be classified as skilled and giuen a scale

of Rs« 260-480, the Gouernment of India

accepted the recommendatidns in a modified

form to the effect that the existing scales

of Compositors Grade I (330-»480) and Compositors

Grade II (260-400) might be allowed to stand

and 20 per cent of Compositors Grade II might

be allowed selection grade in the scale of

Rs, 33D-4ao» Instsad of fallowing the same

pattern in the case of Readers, the respondents

mergad the tuo grades and gaue the lower scale

(with slightly higher maximum) to the merged
grade.

In case of Readers, however, the recommenda

tion of the Categorisation Committee was more

or lass accepted as indicated balow

R£COm£NDATION OF TH£: CATi.GORISATION COf^MITTEE

The post of Junior Reader and Senior

Reader should be merged into one highly
skilled category of Reader to be given
the scale of F!3«330"»560» There should be

a selection grade for 20^ of the post
in the scale of Rs, 425-640.
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Ki3NCt E_Y jmLi.F !'•;[j 1A

The tuo grades cf neaders Gr. I (425--600J end

riesGcr Gr«, 11 ^o3&'-4o0) niS.y bs mfcrc-ed ir.to qtic.

c;ri;,!-:L. j,,. :.,n6 seals or o3Q'-bbO* The mernBd

rraaac may be redssignated as i-i2aa.:ro There

will bs a sei.£:ction crsLe ,jf ;l 425-640 at
I

20;^ Qf ths merged grade providEd thci the post

or Rec-dsr is filled on the basis of con:p8titiue

exaniinstion open to both cc;;jy Holders ;?nd

Revisers,

I'.he counsel for the applic;--nt contended that tie

in'.pugnBd action of the respondents has resulted

in brining doun ithe grade of uhe Readers '.jho uere

air ady placed in the scale of Rs 425-540 b

t,ii/l-yhile the Govt,of. India nress (Non-Gazetted and

nun-!'linisterialf hscruitment f^ules, 1 985 were

notified on '14th February. 19&5'uherein the r-.erged '

grade of Readers uas shioun and the i,,6thQd of

recruitnisnt- indicated, the n.eryeti graoe uas' li.sde

. effective retorspectiuely frorli 1 ,1 ,79 by order

Datan 5--2*-'!'JH6« ihis retrospcctiwe effect cannot

be justified,

4® ihe learned counsel tor the respondents argued that-

\ij The Categorisation Cornmittee uhich is a High

Powered ComrnittGe and looks into the ;,iorkirig of

the Gov/ernrnent Empluyees had reported regarding

the junior headers and Senior Readers that »

ev/idencQS have beoo ^er'.dere.d before 'us that both

the Junior and-Senior Readers p&rf aii;,sa the suine

duties. They recoiiitTisnded ii.srger of the two catecori:,i Tj
OT i'ieaders into one yraoe uith a runn.ing scale

of i-ls 330~5u0 uith the selection graae for 2U;a of

tuB post in the scda of ro 42o-54G. Tnis Cc^te^oiis^tioh)
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Corarnitte® is a High powerad Comraitt»8 yith experts* The

recomincndations of the categorisation Coramittae were

already impleroented in other Pb«ss®s but there was soms

delay in implementation in the Government of India Press,

Ring Road, due to administrative reasons.

(ii) The itnpugnad office circular dated 5-2-1986 contains

the following paras-

Pay fixation of the person concerned will be done

in accordance uith th© option executed by them

under FR-23 in response to this Press Office

circular No,0-17011/1/RRP/B5-Estt•1/4348

dated 6-11-85.

F.R# 23 reads as follousi-

" The holder of a post, the pay of uhich is

changed, shall be treated as if he uiere transfsreed

to a neu post on tha new pay; provided that he

may at his option retain his old pay until the

date on which he has earned his next or any

subsequent increment on the old scale, or until

he vacates his post or ceases to draw pay on that

time-scale. Tha option onee exercised is final.

It uould be seen from the above that those who

wish to retain the old scale until the date on which

he had earned his next increment or subsequent

increments or until he vacates his post were allowed

to do so* Therefore, a Reads? who was in the scale

of fe 425-600 could have retained his scale and,

therefore, he was not affected adversaly.

(iii) Uhile the two grades are merged, select ion grade was
also introduced which was slightly higher than that

of BiSade I(the maximum of 6rade-I was Rs 600 whereas

^ the maximum of selection grade was fe 640)
5,

Analysing the facts and argumsnts in tha case

we find that it was on tha recommendation of

Expert Committee called the Categorisation
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Committe# that the scales for Reader Grade -1 and

Reader Grade II uere merged, Those uho uere in higher

scales had th® option to continue in that grade* This

uas obvious from pgra 2 of the circular dated 5-2-1986

read gith F*R» 23. The rewised recruitroent rulas were

notified on 14,2»198S and tha respondBrits are uithin

their rights to revise any recruitment rules* The only

point that can be argued uith legal jutstification is

that recruitment rulas notified on 14-2-1985 should

not hav# retrospectiwa effaot, more so when th« rules

do not contain a specific proyision regarding
\ '

retrospecti\:dt.y« Therefore, if any of the applicants

is affected adversely in matters of pioinotion to

Grade I on the basis of the old rules,prior to

prosulgation of nau rules, he uould hawe a right to be

considered for such promotion unisss he has been so

considered^ Apart from this observation, we o«e no ,
raorit in the request of the applicants for quashing

the circular of 5-2-1985 or striking doun the

recruitment rules of 1985* The O.A. is accordingly

disposed of uith no orders asto costs*
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(RAM PAL SINGH)
VICE CnAIRmN(3)


